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‘ 2./ 941.2083, This RA is so preferred for revieu of the
Gqﬂx,ﬁmMA ,
T | order passed on 26.2,2002 in 0A 615/96, and the -
‘ ) "RA has been filed on 22.3,2002 itself. The said'(A
1 ‘was disposad of by ¥xBx Hon'ble Vele sitting with
Hon!blé Shri»L1R.K' Prasad‘M(A){ Be , listed on
[‘;\ 17'1.2093 fDr haaring.
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3/17,1,2003 The spplicat on the last cccasion had
appeared in person, No one appears on behaf of the
applicant today. The bench has already ke constitlmedr@
? Be listedfor heaulng on 31,1 2CC3.
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None for the uppllcant

Mr. H.P. olngh ASC for the respondents.

The 1d. AsC for ther‘ecp@ndents submite® that
‘the meme of appeal so filed by the applicant against the

been disposed of

T/ 4/31.01,2003

. order of the disciplinasry:autherity,, has W
by the appellate authority and the punichment so awarded -
by the disciplinsry suthority has been affirmed by the
sppellate authority. That being the positien, this R.A.

is not maintairisble as he has to file a fresh 0.A, against
) : : : ' (

the final erder,
By way of last chance, list it en 28.02.2003 for
" hearing. If no-one appears on behalf of the licant on the

next date necessary orders shall be pascsedd
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5./ 28.2.2003, For want of D.B., list it gn 4.4.2003

for hesaring.
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hearing on 5,1, 2004,
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R.ANe,: 29 of 2002 -
(0.ANe.: 615 of 1996)
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11/16 01.2904 s
(OF der passed in

chamser) | and Hen'ele Mr. Maptteshwar Jha, M(a), is
constituted for hearine en 23.0 04.
skj (B .N.Singh[N'eelam) /|

- None for the gpplicant.
Mr. H,P.Singh, ASC for the r espondents,
: - The matter is called out, It transpires
that the spplicant used to appear in persen in-connec

12/23.01.2004 3

with this R.A. 50 filed incennectien with the grder sbu

passed’ on 26 Q2 2002 in OA 615 of 199 in which g .
" Division Bench ‘of Vice- Chaifman (Self) ad Hon'kle Mr

Mantreshwar Jha, M{(A) has alfeady »een constituted vige

order &t. 16.01.2004.
Mr. HeP.Singh, the 1d, ASC appearing o
behalf of the Cespondents has submitted that »y the p

1996, against which his R.A. has been preferred, it
will ceme in light that the matter was simply referr
to the concerned respondent te disposd of the matter
within the stipulated time period and thus, onh ne acc{
the or@er passed by this Bench .can »e said to be an |

A Divisien Bench ef Vice-Chairman (self)

- reading of the order @t. 26,02.2002 passed in OA 615 hf —
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oréer suffering} from any illegality, However, 1f in any

way the gpplicaht feels agerieved as per the directd
 given Wy this Bench while disposing of OA 615 of 1¢
door wWas epen to him te file fresh CA which he has ne

 filed so far, In that light, it is submitted that thif

'R.A- so filed has ne leg to s tand,
In the mackground of the facts and .

circumstaBCes of the case, we do not find any merit ig

the R .A. so filed which stands disnissed, With regard
to the M A, so filed for condoning the

the R4A,, the sgme hlso got disposed of icgrdiqgly.
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